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lion. Member's comment that the police has
reported that she has been released and that
she is a free bird. {Interruptions). Why are
you interrupting ?

Unless somebody takes the res-
ponsibility and particularly in this case the
Government, that she has been really
released and she has been released safe, she
is in this city at her own volition, the House
is not prepared to accept the police version.
The police has lost its credibility
particularly in this case. {Interruptions). So
far as the business of this House, keeping in
view the agitated mood of the people, is
oncerned....

Before they leave this House, before
they leave this building, they must know the
safety of the Member concerned. I suggest
that either the Minister for Agriculture
continues his statement, or the House can
adjourn for half an hour and in the
meantime the Home Minister can ascertain
the facts and come and make a statement
here.

SHRI P. SHIV SHANKLER: The
House should be adjoulned for half an hour.

THE  VICE-CHAIRMAN  (PROF,
CHANDRESH P. THAKUR): The House is
adjourned for half an hour.

The House then adjourned at
thirty-one minutes past six of the
clock.

The House reassembled at two minutes
past seven of the clock. The Deputy
Chairman in the Chair.

RE. ARREST OF A MEMBER OF RAJYA

SABHA—contd.
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SHRI P. SHIV SHANKER: Madam, I
am only concelned with a few matters. The
honourable Minister was frank—and I
appreciate him for his frankness—. He had
earlier stated that he received two reports
and he was not satisfied. He had sent
officers for the purpose of finding out what
had happened. This was, roughly, at six
c'clock. Now, the. submission that I would
like to make is. from whatever
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the honourable Minister has said there
seems to be nothing much other than what
whas already been conveyed except one
fact, that from Krishi Bhavan she was
trying to come to Parliament.

If she was coming to Parliament m—you
said "Parliament side", and this is what I
heard from you— if that be so, as Member
of Parliament as far as she was concerned,
she was not violating any rule or law. None
the less, I would* earnestly request you to
go into all these charges, serious charges
which she has been lugged in, section 147,
rioting; section 148, charge of rioting with
deadly weapon; section 353, assault on
public servant; section 332, voluntarily
causing hurt to public servant; 386,
extortion by putting a person in fear of
death, section 184, obstructing sale of
property offered for sale by authority of
public servant. I do not know how this
comes in. What obstruction, I do not know.
These are all the charges which she has been
lugged in.

I would request you to go into them,
whether they are proper, because we are not
satisfied what the police will do. As a
political personality, it will be my earnest
request to the Home Ministers who are
sitting here that they should personally go
into them and see whether these charges
could be imposed on her. I mean, the police
unnecessarily for a small thing puts
hundreds of charges and then puts anybody
behind bars. This is a matter which has to be
gone into. That is the first part of it.

The second part of it, where I am really
feeling is, that we are not in a position to
know where she is. We are grateful to the
Deputy Chairman, for she has personally
gone to her house. She could not have done
more than that. The whole House expresses
its gratefulness to the Deputy Chairman for
having personally gone there. But

we are not able to know where she is. We
have been requesting the hon. Ministers that
we should know the whereabouts of that per-
son, where she is. in fact, I also put three,
four persons for the purpose. At the
NSUI we have not been able to find her. At
Akbar Road we have not been able to find
her. So, we do not know where she is ? At
the Youth Congress Officer also our person
who went there, says that she is not there.
We would like to know where she is.
We are only concerned that she should be
safe. That is all. We want to know that
wherever she is, she is voluntarily
staying there. Only that part is our concern.
We would request you kindly to take a little
more interest. This is the appeal that 1
make to you personally because the matter
concerns a Member of this House.
Today it has happened with that girl. She is
all the more a tribal girl. It can happen with
any one of the Members. Therefore, my
request would be to go into it
personally and find out where she is and then
let us know. Some of us would certainly be
interested a know it. I would be making
to personal enquiry from the Home Minister
after some time because we cannot hold on
this House for a long time, "we cannot hold
on. Therefore, we would request you kindly
to let us know if you find out her
whereabouts. I will be grateful if you
will inform me where she is ? This is the
concern of all of us. This is the submission
that T would like to make.

I am grateful for whatever the Ministers have
been doing. But I am constrained to make the
observation that the police has behaved most
irresponsibly. It should have at least informed
the Home Minister about what is happening. ;
The hon. Minister of State has sent the persons at
six o'clock. They should have informed him by
then. At 4-40 p. m. or 4 25 p. m. she has been
released, whatever time
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it is. At six o'clock the Minister of State for
Home Affairs was sending persons. He has
not got the information even by now. It has
not been able to inform him about the
whereabouts of that person. The conduct of
the police seems to be reprehensible. I
would like the hon. Ministers to take serious
action against the defaulters, the police
which has misbehaved in this case.

Thank you very much, Mr. Minister for
having said whatever you said.

THE DEPUTY CHAIRMAN: | Thank

you, Mr. Shiv Shanker. 1
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gone to find out. I told her. The Minister of
State for Home Affairs also came to my
Chamber. He also instructed her. That is
what happened in the Chamber.

But the fact is that the Minister himself
asked why they levelled such charges
against that Member. He said it before me.
The Secretary-General also was there. That
lady herself has gone to find out. I can
assure the House that we will do everything
possible to find her and see that she is safe.
You can inform Mr. Shiv Shanker. I would
be happy if you inform me also so that I can
inform the Members who enquire about her.

The House is now adjourned to meet
tomorrow at 11 A. M.

The House then adjourned at
eleven minutes past seven of the
clock till eleven of the clock on
Thursday, the 24th May, 1990.





